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The counsel for the appellant prays that the appeal be dismissed as 

withdrawn.

On the prayer of the counsel for the appellant, the appeal is dismissed as 

withdrawn.

The counsel also states that the certified copy of the judgment would be 

required for certain other reasons, therefore, the certified copies of the 

judgment of the trial court be returned to the counsel for the appellant.

The prayer of the counsel for the appellant is allowed.

Office shall return the certified copies of the judgment of the trial court to 

the counsel for the appellant after retaining the photocopies of the same on 

record.  
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